5495 Preventive Detention

[=0 frrawe waet]
iy § & ¥ar &, @ ofsew
%Er (public safety) % fgers &Y,
ams wygae (armed movement)
T€ FAT TG0 & T S F I
ag TF FEA ZIT | T 41 FT 0%
Fg F< A I foor sfywrfal
F JfFR [ § AT FE g W@
g1 A IR AT IF qT@ ¥ a<e
T FT T AR GE FX T oA
Jow & arg _ay fas € F fafrex
¥ g™ | qg qEHT [T R FIET
|

A AR AT TG FgAr g | ST
T JET Fg § B o gurT qaaT
g “afgar #1799 Y ww KT @
W F T AG A AFAT AR A
AT A FHIM AR FHA

1 p.ML

REPORT OF.JOINT COMMITTEE ON
PAYMENT OF SALARY AND
ALLOWANCES TO AND ABBRE-
VIATIONS FOR MEMBERS OF
PARLIAMENT

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to present the Report of
the Joint Committee, including Minu-
tes, Appendices and Debates in the
House, on payment of salary and
allowances to and abbreviations for
Members of Parliament.

The House then adjourned till Half
Past Two of the Clock.

The House re'-assembled, at Half
Past Two of the Clock.

[MR. SPEAKER in the Chair]

PREVENTIVE DETENTION (SECOND
AMENDMENT) BILL.—Contd.

Shri M. S. Gurnpadaswamy: I want
to confine my remarks to foreign affairs
which has been included in this sec-
tion. I feel that the inclusion of this
item is superfluous, unnecessary and
quite irrelevant. You are aware, Sir,
that we are still an infant democracy
and our foreign policy is still 'in a
state of flux I may say that we are
still evolving a foreign policy which
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is suitable for India. It has not yet
achieved any clear form, solidity or
definiteness. When such is the case,
it is natural that there may be all
sorts of opinions prevailing on matters
of foreign policy.

When the Government itself has no
certainty in the matter of its foreign
policy, it cannot expect the citizens
of India to hold certain views, or to
put them under detention if they
hold certain views. Again public
opinion on foreign policy has not yet
very much developed in this country.
It is not sufficiently articulate and
dynamic. In such a situation there
may be expressions from individuals
which may cross the limits of nor-
mal standards, which sometines may
look unreasonable, In the initial
stages when we are yet to evolve a
foreign policy such a thing is quite
natural: So, if we control or put a
check on expressions of opinion by
people on foreign relations at this
stage it will discourage them from
participating in foreign and inter-
national affairs. For a successful
working of democracy positive partici-
pation of all sections of people in so
far as international relations are con-
cerned is absolutely necessary. But
by adding the words “international
velations” in the section of the Pre-
ventive Detention Act we will in a way
be creating a sort of feeling in the
mind of the public that to take about
foreign affairs itself is a crime.

I came across an official in Mysore,
who was discussing certain provisions
of the Preventive Detention Act.
When he was dealing with this parti-
cular aspect of the Act he said that
foreign affairs means affairs foreign
to us, or matters which do not refer
to us. When such is the ignorance of
an official who is educated, then you
can very well imagine the position of
the ordinary common man. So, by
including this particular item, you will
be only discouraging our people from
varticipating in matters of forejgn
policy, and condemn them to igno-
rarce.

T may draw your atiention to one
sr ¢wo things tc  .ake my point clear.
It is very difficult to define which
npinion on foreign policy is dangerous
to the country and which is not. We
lhave been discussing for long our at-
titude towards Indians in South
Africa. We have been trying in the
.councils of the world, through the
United Nations. Through negotiations
and in all sorts of way to bring about
some sort of settlement which is
favourable to Indian settlers. We
have been accustomed to speak very





